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Office Notes 	 Date 	 CDurts' Orders- 
-- -- 

15.10.9 	 Mr. 	S. 	Sarma 	for 	the 

• 	 , .,1.2 la 	 applicants. 
• 	 I 

	

CIfl 	 Mr. S.Ali, Sr.C.G.S.C. for 
• 	 - 

the respondents 

Mr. Sarma submits that he 

I 	may be allowed to move this 

• 	
- 	

: application unlisted on the ground of 

urgency as the engagement of the 

- 	 , applicants will stand terminated 

I 	today(AN). Allowed. 

Heard 	Mr. 	Sarma 	for 

-Y- 	---- - 	 -- 	
admission. Prayer of the applicants 

•j 	 . 	
, to allow them to join in a single 

/ 	
1 	 application is allowed in terms of 

- I 	 I  Administraive Tribunal (Proc:dur:) 
Rules, 1987, as the conditions 

/' /0 <-. 	•---- 	

: mentioned therein are fulfilled. 

	

I 	Perused the contents of the 

application and the reliefs sought. 

1 	It 	 The application is admitted. Issue 
Q 2 	 Li' _c2 on the respondents by 

registered post. 

List for written sttement 

and further order on 26.11.96. 
' ' 	 • • 
	 Mr. 	Sarma 	submits 	for 

: interim order. Mr. Ali opposes the ( 

grant of interim relief prayer. Heard 

1 	 counsel 	of • both 	sids. 	The 

• 	 • 	 respondents are directed not to 

• 	 • 	 terminate 	the 	service 	of the 

• 	L•'i 5 	• 	 applicants without permission of this 

Tribunal. 

	

• 	Merrber 

	

tra ' 	 • 



7/U2- 0,1  2- i 4  

26.11.96 	 Mr. S, 

Mr. IC 

respondents. 

WrittE 

I 

the applicants. 

C.G.S.C. for tH 

ent has not bee 

Merrfoer 

tr 

• 	 . 	 1812.96 	Vide order passed toda y  in M.Pt 
• 	 225/96 the Interil order dated 15.10 

- 	 . 	 . 	 96 has been modified. 

Member 

pg  

30"12-96 	Mr.S.arina. for the applicants. 
Mr.:S.li ç.  5r.C.G.SC. forthe.respon-" 
dents. 

Written statement has not been 
submitted. 

List for written statement and 
further orders,on 20-1-97. 

sv 
P9 	 mek4r 

/\f - eJL.. olt4J 	 20.1.97 	 Written statement has not bee 

-7,ct,1 	 . 	 filed. List for written statement an 

) 	

further orders on 12.2.97. 

Mem'6e 

p 

I 



¶ 	g 

O.A.NO/96 

12-2-97 	Mr-BOK,* Sharma learned counsel 

appearing on behalf of the applicant 

* 	 . 	 . 	submits that similar cases are pending 

in this Tribunal. 

,. 	 . 	Let this case be listed for hoaring 
• . 	 alôngwith other similar cases. 

M or 	 Vice Chairman 

pg 

elk_ 10,1wi 

	

• 	 . 	 • 	 . I 

10.3.97 	. 	Let the case be listed on 21.4.1997 for 

.1* 	. 	• 	/ 	 . • 	. 	hearing. 	 . 

- 	. .. 	 Me er 	. 	 Vice-Chairman 

trd 

- 	
.. 	 . 

c  — 
 

• 	 . 21.4.97 . Let the case be listed for hearing' 
• 	. 	• 	on 2.6.970 	• 	•• 	• 

plyl  

Member .' 	 Vice-Chairman 
• 	 ,• 

pg 

• 	 Q•• . 	 . • . 	
- 	 • • 	

have jil(rd an aEEF 

-davitin MiSCt4LtLOP H4/7rstati 

- 	• 	• 	. 	•• 	. 	 thr aLta that €he 	mo has Ji 	1en 

	

it 19 	to b 	ØICd 

To vimq of the above  

• • 	••• • 	 • canl appeiicj on 	 the a1L 
• 	

. •., 	 D1115 U139 the che 	notif F tnt 
Ond 	como to know &oit tb are Ag 

• 	 . 	 . 	 •• 	• 	 • 

sUPWO it will be 1fU.Ut for 
that 	poe 14rhaa ptay or tirnc ti 

• 	 • 	 . 	 ,. 	•. 	
. the che'ne is ntiLd, Hr,'M.3tapta 

	

• 	tried Ad 	 ubmito that the 
• 	' scht will be notUid very aeon, ray '1 

• 	 • 	 within 3 weoks }r,li larnd r,CqL 
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2697 	and Mr.*46K.Uupte, 1axmi 
•s agreed that the matter Sjgmjfj Li 

heard after the bcstton 4b tho 
8chsn.e. 

• 	 : 	Cons4deritj the utisajon of u.e 
Lernrni counsel for the ppXtjoa  
• we adjourned the case to 7'1-97. 

(L 

pg 

1.7.97 	 Heard 	fh counsel of the parties. 
Hearing concludej. The application 

IS disposed 
of on withdral with liberty to file fresh 

application if so advised. No order as to costs. 
Or

, 

 r is kept in separate sheets. 

Nemb'er 	
Vice-Chai n 

trd 

-.- - 
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VA 
BEEORE THE CENTIW. AU4INISTRATIVE TRIJNLGUWiATI BENQi 

EWEEN 	 0:AN..2u146 

1 0  habesh chDas 

Uddftbxx Sen aram Nath 

I 

0 

3. Mdazibur Rahman 

4 6  M?Oul Rajak 

Rauiu Sharrua 

6.. Haren Kakati 

7, ~Plzar All 

S. Rabin Kalit a 

All are rking under the Central Water Cemmissien, 

Middle Brahaputra Divisi.n,Guwahati.3 and their 

respective place of vrking as indicated in nnexur-i 

to the C.JA.: 	 App1c ants 

j: Unien .f Indiarepresented by the Secretary,ts the 
G.vt.sf Indlai1.nistry.f Water rs.urces,Shram Ehawan 
New Delhi 

20  The Chairman,Central Water C.mvissi.n, 
Sewa hawanBKPurarn,New Delhi h 

3 The Executive GnineerMLddle  Brahmaputra  Divisien, 
CerTtral VaterCrrissien,Rajgarh Bad, 
Guwahti.B 

4, 

Ee.sp.ndents o 

DEAI_OF THE APPLIcAFIION 

l FAFff 	OF THE ORDER AINST HIGH THE 
PLICAT ION I$..JADE. 

Thóinstant applicatian is net made against any 

particular .rder,but has been made seeking a relief tewards 

regularisatien of their services.. Presently they are under 
casual empleyment under the resp.ndents and as per the scheme 

prevelnt.,ther are entitled to be granted vdth temp.rary 
status with further regularatien of their serviceso 



-2- 

2 JURISDIr1cNoF THE TIUNAL 

The applicant declare that the subject matter 
of the application for which they want redressal is well 
within the jurisdiction of this Hen!ble Trib u nai 

34 Limitation 

The applicant further declares that the instant 
applicati.n is within the limitati.n period prescribed under 
section 21 if the Administrative Tribunals Act,1985. 

4. IbUt OFTHE GAS 

44 1, That the applicants are all citizen if India and as 

such they are entitled to all the rights and privileges 
qe anteed by the constitution of India and the laws framed 
the reunder 1  

42' That the applicants have filed the instant application 
for redressal if their grievances towards non-regularatien 
if their services as Grade_tDt empl.yees.The grievances 
of the applicants and the cause if action for which the 
applicants, have come before this H.ntble Tribunal for 

redressal of the same are similar.They belong to lower 
stratum of the society and they are holders of Grade'D'post 
of casual basis and accordingly,crave leave of this Hon'ble 
Tribunal to allow them ti join t.gether in a single application 
invoking the power under rule 4(5)(A).f the Central 
Administrative Tribunal(pr,cedure)Rules 4987. 

49 3. That the applicants are all similarly situated,thejr 
grievances are petitioner to their service under the respondents 
All the applicants have been varking under the resp.ndents 
•n.casual basis for the last several years without any hope of 
regularation of their services.Tbey have not beengranted 

temporary status under sche formulated by the Govtjof India.. 

The service particulars lars of the applicants are reflected 
in Mnoxur*-I to the instant C,.A.: In the said annexuro ,the 
applicants have given their service particulars in details 
and crave leave of the H.n'ble Tribunal to refer to the same 

in supp.rt of their contention amde in this application instant 
of repeating the said contentions. 



3. 

4,4. That the applicants state that as is reflected in 

nexure-I statement annexed in this 	they have been 
rking under their resp.ndents since 1985,1982,1983, 

1991 0 1988,1990,19989 and 1998 respectively.They vmre so 

app.inted in Gr.D employment on casual basis after their 
names were sponsored thr.ugh apl.yment Exchange and 
they were selected for the post of wirkecharged casual 
khalasi.Thejr app.lruntnets are continuing from year to year 
and each year they are issued .th app.intment letters under 
which they are to work in Gr,D pests as w.rk charged seas.nal 
khalasi in the definite scale if pay,presently they are given 
pay scale •fBs10750-940/..whjch is the prescribed pay scale 
of Gr. 'D! epl.yees•.H.*ver, their services are terminated 
and/or they are kept in empl.yment for a difinite peried 
and therefire,they are no linger engaged for the rest of 

the period in the yearAgain in the next year,they U were 
app.inted for a further.perisdlhus this processis going 

in since the time of their appointment and inspite of the 

fact that the Givt.•f India has fermulated a pilicy decjsjin 
for grant of temporary status to the causal empl.yees but 
the applicants are still deprived if the same benefits.Their 
services are rather being terminated from time to tiae 

4.5 That the applicants state that every year,they are 

issued with the same kind if app.intmt letters and 
same time they are also required to w.rk beyond the 
presciled period in the appointment letters an causal 

b as i s. 
That such appointment A are not in dispute and 

thus instant of enexing all the appiintment letters 
pertaining to all the .rders,the applicants beg to annex 
one such of their appointment letters and the same is 
annexed as NEUREI. 

The applicants crave leave if this H•n'ble Tribunal 
to produce all the appointment letters pertaining to their 
empl.ymant in Gr-D posts as casual basis right I rim the 
respective date of their app,intment as the time of hearing 

if the instant applicati.n.It is the bonafide belief 
of the applicants that their such employment will not be 
disputed by the resp.ndents. 

I 
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4.. That the applicants state that even after 

rendering years of service as Gr.D' casual empl.yees, 

their services have not been regularised and their 

respective service are being taken by the resp.ndents in 

exploitative sarximem arezk9iM%Zkak*O 	terms, As 

punted out ab.ve,their services are untilisted for a 

partIcular period in a year and after that their service 

are texinated and again in the next year,they are appointed 

for another peri.d.This process has been g.ing on since the 

days if their respective eip1.yment.Rrther,sraietiU during 

the intervening peri.d1they are also given caeeal 

ernpl.yment like that of any ,ther Gr.'D' casual employee.: 

Thus, the case if the applicants stand thus all of them 

are duly spin sired by the ernpl.yment Excahnge and 

selected by the respindents for being appointed as 

casual and selected by the resp.ndentS for being appuinted 

as Casual Gr. IDt empl.yees,their servces are being 

utilised evey year for a particualr peri.d as work 

charged season khalasi.Till date their services are net 

regularised and they have net been conferred 4th 

tempirary status as is required to be conferred to under 

the relevant scheye fermulated by the Gsvt.af India. 

That applicants crave leave if this H.n'Ile 

Tribunal to priduce a copy if the relevant scheme at 

the time if hearing of the instant O,A. 

4.6 0  That the applicants state that some if the Gr. D' 

empl.yees of the Central Water CmmiSSiefl similarly, 

situated 4th that if the applicant had apprached the 

Princiapi bench of this Hon'ble Tribunal,NeW Delhi by 

way of filing various 0.A. therein same kind of grievances 

have been raised in the ibnstQrAiniapndLitnottennummenoomen 
H.n'ble 

ødflb The Princiapi ench of thts Tribunal by its 

common judgment dated 10.2.94 in 0.ANsS.273/92 9804/92, 1601/92  

and 2418/92 1iswed the said O.Aaa 4th the f.11.$ng 

directiens: 
°(I) The respondents shall prepare a sceheWe for 

retention if and regularisatiifl of the casual labour 

empleyofl by them.This scheme should take into account 

the regular post,that can be created tking into account 

the fjct that even if a partioiUar scheme is em,leted, 

new scheme are launched every year and assesinent if a 

regular pist can be created on the basis,shiUld be made 

for regularsatiOn all those ii have campleted 240 days 
service in two cnsecitiVe years,should be given priority. 
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in according with their lengbt of services 

ii) Thise vbo have eampleted 120 days if service 

should be given temporary status in accordance with the 

iftstzt instructions issued by the Department if Personnel 
from time to tirm3,After completion of required period 
of service,they should be considered for regularsbti.n. 

III) Adhoc/temporarY employees shiuld not be replaced by 

.ther adhoc/temperary employees and sheuld be retained 
in reference to their juniors and outsiders. 

Iv) Such a scheme shall be submitted by the respondents 

for scrutiny of this Hin'bie Tribunal within a period of 

3 months from the date if cannunication if this iroer the 

petitioner to them. 
There shall be no •rderas to cast. 

, copy of the said judgment is annexed herewith and marked 

as ANNEXJRE-2 

4.7. That the applicants state that the said judgment was 
carried revised by the respondents therein but the same 

dismisssd by the Hin'ble Tribunal by its order and judgment 

dated, 9..•94. 
A Ci if the said juruent dated 9,5,4 is annexed 

herewith as ANNE1re-.3. 

4 08. That pursaunce to the said judgment the applicants 

therein have been granted temporary status and to the 

knovAddged of the applicants all the applicants brein 

have been continuing as Gr.'D' employees on conferment 

of temporary status with all cnseiential benefit .After 

the aforesaid jument there has been no occasion to terminate 

the service of the applicants therein and they are enjoying 
the benefits of temporary status as per the schsrne.The 

central Water G.mmission has formulated and adopted the 

tbbeme as was formulated by the Government of India,i.nistry 

of Personnel and Public Grievances with a single m.di4icatien 

here and there, here particularly as regards the numbered of 
rking days3he respondents may be directed to produce a copy 

of same formulated by them under which the applicants ae 

entitled to be conferred with temporary status with all 

con sequential benefits. 



	

4.10. 	That the applicants state that the respondents 

instead of being a model employer has envisapes under the 

Constitution of India and lawa framed thereunder have been 

utilisinci the services of the applicants for the last 

several years in sxplcitati1e terms without giving them 

any ray of hope of futhrs prospects. Thus the upplicaflts 

have attained a stage under which they can neither go for 

other employment nor they can abandon their present 

employment. The applicants have already become over açad 

for any •ther Government job. Thus with the meagre 

income they earn their livelihood from their caua1 

employment, they alonywith their families are in precarious 

precicament. 

	

4.11. 	That the applicants state that in view of the 

aforesaid judgement of the Principal Wench pertaining to 

the said Oopartfflaflt and some subject matter of employment 

for Gr. '' employees, there is no earthly reason as to 

why the benfjt of th e  said judgement should net be 

extended to the present applicants. The resporscisnts of 

their awn aught to have extended the benaf it of the said 

judgement to the applicants instead of making them to come 

under the protective hinds of this Hontble Tribunal 

4.12e 	That the applicants state that in view of the 

facts and circunstaflces stated above they are compelled 

to come under the protective hands of this Hon'bla 

Trilunal Jurthar it is stated that by 

C.ntd... 
0 



Further it is stated that by the petitioners that 

the respondents have acted illegally anc have acted 

in ii:.act canfrantatian with the Hen'ble Tribunal's arder 

13. 	That the applicants state that it is their 

reasonable apprsheflsiUfl that since they have come under 

the protective hands of this Hcn'ble Tribunal, their 

serviceS may not be continued and thus it is a fit cause 

for an interim order directing the respondents net to 

terminate the service of the applicants till disposal 

of this instant appiicatirfle it is further stated that by 

the respondents have undertaken several other projects 

works and there are post still lying vacant in the Department 

and hence there is not earthly reason as to why the services 

of the applicants should not be continued. Again on the 

other hand, the respondents have under taken to prepare 

scheme to absorb the casual labaurs like that of the 

applicants, the 8ppljcBflt$ pray before this Høn'bie Tribunal 

further to pass appropriate interim order directing the 

respondents to allow the applicants in any Gr.'' posts. 

51 	GRUF13 RELF WI 114 

5.1e 	For that prima facie that actien/ inaction 

an the part at the resondefltS are illegal and arbitrary. 

5.2. 	 For that the applicants have been continued in 

the  employment under the respondents for the last several 

years, their services are required to be ragularised with 

all consequential benefits. 

Catd.... 

0 



5030 	 For that there being ajudcjemeflt helding the filed 

per taming to the same department and the same subject 

matter the departments and the respondents are duty bound 

to apply the principle laid down there in in case of the 

applicants also with3Ut requiring them to approach this 

Hofl'ble Tribunal again and again. 

For that the censtitutiflal mandate demands that

11, 

the sax'vic$$  of the applicants be regulari$$d and their 

service could not be utilised in an explcitative terms as and 
has been 

sought to be come by the respondents in the jnstant case. 

5.5. 	For that tne benefit of the scheme if regularisatimn  

and conferment of temporary status. has been axtndd 

to the ether similarly sitiated employees, there is no 

earthly reason as to why the aeme treatment should not be 

given to the applicants. 

	

5.0 	 For that the applicantS have been treated differently 

and thus is violative of the articleS 14, 1' and 311 of the 

CunstitUtl0fl of jndia. 

	

5.79 	
For that the applicants have been continued under 

the responderitS for the last several years and in the 

process they have last their chances of employment elsewhere 

as they being averaged to be absorbed elsewhere. 

5.8. 	For that the respondefltS are duty bufld to give 

waightage to the services  rendered by the applicants towards 

regularisatiofi of their services and they cannot be 

. 

Contd... 
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cv 

utilised in exploitative terms in vilatiofl of the provisions 

sf, 
 constitutiOfll mancates and laws framed thereunder. 

 

The applicants declare that they have no other 

alternative remedy except by way of filing this application. 

ATT 	 i 

u_y 
The applicants f'utther declare that they have not 

previously filed any application, writ petiti3fl or suit 

regardingthe subject matter in respect of which this 

before any court of law or any 
application has been made,  

other authority and/ or ether aenches of the Han'ble Tribunal 

and / or any such application, writ petition or siit is peniflg 

before any of them. 

RELIE:FS SQUHT 

In view of th e  factsand circumstances StatGG above, 

the applicants most respectfullY pray that the instant 

pplicatimn be admitted, records be called for and on perusal 

of the same and upon hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief's$ 

U) 

 

To djrect the respondents to regularisa the services of 

the app&icants with retrospective effect i.e* the 

respective dates of their appointments with all 

c.nsequentil benefits including arrear salary and 

seniority. 

C.ntd.... 

0 
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To direct the respondents to extend the benefits 

of Ann ur3 Judgernent and Order of the Principal 

bench of the Han'ble CAT, New Oelhi. 

To direct the respondents not to terminate the 

services of the applicant and to allow then to 

continue in their services through out the year 

till such time their services are regularisad. 

Cost of the application. 

Any ether relief or relief a tc which the aplicant$ 

are entitled 

9. 	 INERLWRQER PRAYO FCU- 

Under the facts and circumstances stated above 

the applicants pray for an interim order directing the 

respondents not to terminate the services of the applicants 

with further direction to allow them to continue in their 

services without any interruption, pending disposal of this 

application. 

I LI.. 

11. 	 PARTICULARF THE I.fj. 

: 

Uated 	 - tJ''a 	' 

Payable at 	- Guwahati. 

12, 	 LIST OF ENCLOSURES. 

An stated in the.Inbex. 

Verification.... 

0 
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vELkLLcL N 

I, Shri Jhabesh Ch. Das, son of Late Shri 

aged about 34 years, presently working under 1uwahati Sub-1iViSi0fl ,  

do hereby solemnly affirm and verity that the statements made 

in paragraphs I to 4 and 6 to 12 are tours true to my knowledge 

thsa made in paragraph 5 are true to my legal advice and I have not 

suppressed any material fact. I am siso duly competent and 

authorised to sign this verification an behalf or all the 

applicants. 

And I sign this vefificatiofl on this tha/57ith day 

of Uctober 1996 at Guwahati. 

0 



Na rae. place of wrk. 

ANNEXURE-1- 

Working since 

(.yJ 

1.habesh Ch.as. 

2.Sanaram Nath. 

3.flazibur flahinan. 

4.bdu1 Rajak. 

3.tamU Sharma. 

6.Haren Kakati. 

7.Gui Zar Au. 

8.Rbin (alita, 

We L. 
	 1985 

idd1e Sn 
	 1982 

£ivn. 

	

-d&- 
	 1983 

	

do- 
	 1991 

-do- 

-do- 

	

- 	do- 
	 1989 

1988 

S 

- 



2726106 (<D a ate , 	Sonapur 
u ad e r 1151) , C uw a Ii at 1. 

1 50,/CL) C&i) site, 	Kulsi, 
nor 	i'ISD ,'';uwahatj 

6607/09 D site, i)udhnai 
under I1SD,Cuwahati. 

726/82 G&D site, Dudhrai, 
under MSD, Guwahati. 

S 

S 

 

PORECST 

50/.i'i 5 

No. MD-II/03/stt-II/96/ 

4 

 

i..overnment Of md ja 
lii t(1 1 c Fir;  lmi pi I ri IIiv : 1 on 
(r 	Ii:tI.I;iIc 	(uitiii::.1.(i1 

 

:ccl fliiwnli;itj, th 	- 	 I 

Tu777 __ 

Thu ulldul ipnudlicieby o 1.Lera appoinni'it: to 
the followi. nfç per:;oi i:.: :.' : 	.;];/:;Q NA LU  N/C LI la :3j in the work- 
charted establishment in the pa y  scale of F. 750-12-870-EB-
iLi._940/_ with usual n.11owances as adni.saible as per rules from 
time to time. 

• SIN 	Name 	Ac1dre 	of 
candidates 

CT;T.TT 

I 	 I 	 - 

	

.Lmpioyrne n'L, Place of 	Remark 
1xchanj'e , 	posting 

I 	P'-' 	'° • 	I 	 I 

i i. 

\2< 

7 

4. 

5 

6. 

7 

6. 

.9. 

Sri Arun Rajboi1-;h1•, 
dO Si B.C.Das, c1.ub-
Div ri • , C I' C , 0 uw a ii u Li.  
Sri liar ih Ch. J;Ilman, 
0/0 Mccii. 	nb-i .LV ii. 

CrC, •Cuw;hati-22 

Sr i Oh and i Rain Dc:;;, 
C/U Mech. Sub-Divn. 
C:C, Guwahati-22, 

Sri Ananta Kr. Rabha, 
.0/0 Sri Innus Rabha, 
Vill -Kamarpara, P.O - 
1)arctc.iuri. ,COn].p:Ir.l 

:1 	1?u.Lu :i. 	ii I 	Ii '1(1 

Vil1-I3orlcuiia , 1' • O-( car-- 
ua bar 1  
Di.st-Sonitpur, Pii'i-7N4176. 

Oribinesh Oh. 
0/0 Smt . Karani 	uLc IAi 
ianicar Nagar, A . T. 
Panbazar,  , Uuwah:tti-i 

Sri Dilip Ch. Khatariiar, 
Vill-I3ar.johu I3ha 1; ikiir 
Dist-Nowgoan. 

Sri 131pm 11 Rabh', 
0/0 Me oh. S b-i j.v a., 	l/C, 
Khanapara , iuwa ha Li-22 

$ri kohini. Kr, iwy, 
0/0 L;ri I3anamo] i. Noy, 
Viii -Chat im ii , 	. 	- 

aOJ 11)11 :t , A:::; II)). 

1u/1/5/ 	(:;,LF) siLo, Kui.si 
nndcr MS1), 'uvihnLi. 

515/0'3 	;&I)  
i.iridui  

1710/79 G:w site, Dudhnai 
ur;d er 1450, Guwahat.t 

987/85 NS , CC ,(3uThati-22 

220179 ';&D a ite , ljudhnai 
under M:$D , Guwnhati.  

on 1: d 



Sonapur). 

4928/91 rD,Guwahti (Compil-
- 	 ution & checking of 

( DS data) 

W/184/83 Data Cell under MSD, 
Ct C, uwahati-22, 

13153/c)1 

(Compila-
tion of 
Data) 

-do - 

4408/82 G&D site, Kulsi under 
MSD, -'uwahati-22. 

2053/82. Gd site, Dudhnai, 
under SI),Guwahati-22, 

-C 

n,4 

L1 JV 
	

() 	F• (3 
	

(4) , 	0,14 

10. 

11, 

2. 

13, 

j 	(.h  
Vi. L.L- 	1')it111i 	I , 

Chu Lill" H.J ) 	•ij:; t. - 

Sr I Pratap Cli . Shar]rl:i , 01 '7s/32 
C/o Sri Tarun Oh. :3harma , 
Arunadoy Press , 511- 
pukh ur •i Guw.1hL1ti - 3 
Sri Ramu iharma, 	8040/92 
Ulubari ,Guwahuti-7, 

Sri 3acladhar ]3haralj, 3768/90 
Daranda, Panjabari oad, 
Cuwahati-22, 

(;'.f) 	j.te , .Dudhrjai , 
uj.1 	, ,uwahrtj 

•1) site, Kulsi, 
under MSID , -'uwahat i. 

Mach. ork-shop, 
(vJuhatj-22. 

Guist House at 1113DII 
G\Jahati-22 • 

• 	14. 

15. 

 

 

18.. 

19. 

ri Promod Ch. Deka , 	3064/76 Mech . Sub-Divn. , cc 
Six mile, Cuwahatj-22. 	 1 ui1-11 -ti_22 (C&D sie- 

Srnt. Nira Da s 

-- 

MiSS Purnima Das, 
C/o Sri Pranab Das, 
KamakhyaColony, 
Guwaba ti-i 2 
Sri Dma Rum Cogo!, 
Daranda ,Panjahari 
Road, Six mile, 
Khanapura ,Guwahati. 

Sri Dharmeswar Das, 
Six mile, Khanapara, 
Guwahati-22 0  

Nd Rahrnat All, 
\ill-13hagat Kuchi, 
P.0-Rangia, Dist,-
Kamrup, Assam,, 

The appointment is on ad-hoc basis to be effective 
from 1 5-5--96 (FM) and is purely temporary and up to 1510-96 (AN) 
or completion.of work whichever is earlier without further notice. 

The appo:Lntee should 'produce before joining the post 
a Certificate of physical fitness from a competent authority. 

• • 
	 No travelling allowances will be allowed for joining 

the above 3ppointment, 

All the parson concern nay please report t'their 
respective site between 1 5-5-96 to 31-5-96. 

( 	.3 

( V. P . SHIV ) 
EXECUTIVE ENGINEER 

Cont,,... 3/- 

cl~ 

414 



LLJ4I1J 
: 	 . 	1• 

overnrnent oi .LucjJ 
Curit:r1 ajter (2orirjijr ton 

iLj,cicj Ic L)rUumua U LXtI UI V i3 I Oti 4 	 )Jtj 	(oid 	Cuwahtj...73 1007 

1 Lttju/,C/iJr1I 24 (A)/96/2 	 Dated the / 

i N (_) R 	U U. N 

The undersigned is hereby of fe 	appointment to the olIcwjna 	 Itorkcharaed persons as 3easonal 
!or}croed establjshjint in 

Khalasj" in the 

940/.- per month with usual t1e pay sc1e of ..750-L2-87014_ 
allowances as 

i fOUl. tirr 	to 	time. 	4 adipissibie as per rules. 

JI. 	i.me &address of 
n o. 	t:he candidate 

FEmployment : Place of 	iemarks . : exchange : pOSting 
Red.io. 

t'KI.Tajzuddj- 	'hrncd. 
C/0 Asman itlj 

• 	(uwihatj P.P.ub-lljv., 
P.O. 	& viIl.elsor 

951/93 CC,Nalbarj. 

L)ist.i'ajbarj. 

•hri hamen Ch.baishya Nalbari -do- illa'irniypur 5281/86 
P.0. Janqay . 

LJiSt.4albarj 

3hri Lebanya Ra1ita lbarj -do--. .andha 36879 
. Jandha 	. . . 	-. 

lJjSt.4ulL-arj 
.3hri Eidya 	am Fialoj i1albari -do- i?.O. 	Earbdrj . .1158/80 

Jayruanoules 
D13t.i'4albarj. 

5-'hri hitesh 	3harnia te1barj PagladiF, N.T. 
P 0. Jandh 5a4/e6 Road Xing. 
Viii. Jandha  

Waibajj.. 

i'k3 .Chirajuddjn Ahmed Guwahat i ,  do C/() Rhairat '-li . 	921/93 
Deharke là kuchj 

• 	\f.iii. 	<un1arikata 	...... 
i.Jist. 	albarj. 

JIrj 	rJriDen 	i'ljta '.àlbarj Chowkj ndha 
- 977/89 i.l1. 	-acaisharj 

.UIst, 	Jàlbarj. 

J11ri zameswa- kaljta ilbr i L'-iotunaà 	site LD.O. 	oandhL 	 . 469/80 . 
\'ill. 	Jandha 	. 

lJj3t. 	llalbari. 

Jhri 1arottam herman a1banj ukiaj cite, \:jj 	Lalkona --861/e1 
IJiI.L. 	iaibanj. 

ii. 	.Jhj. 	1rjsF'j 	tam 	ueka Nd1barL Puthjrnanj 
\ 	i1 	'.'trkuchi 336/84 

.(j 	Jiili1ec-a 

Corltd...p/2.... 

VI 	ç•' 

•-"' '-'"• 



_ 
i. 	i- ame & address of 	:Liit3Ioy;int 	 t• no 	the canuidate . 	

txchan(.e 	Postinc 
Lc 

11. Jhri Deepak Das 	: r4alUarj 	Suklai site Udaypur 	 68I r) 	(_ 
'.1 • 	L'Ul •L 	) 	I Jj 

J.)13L. 	iaibujj. 

12 • Md, 	Hussij 	ii ahat, -
Gu 

VjIi.140rtti Julukbarj 2O2i73 i?.Q. Jaiukbarj 
GUwahatj*14. 

• 	 13. .-'hri 	E.uiriud 	1ieJ 	•. A\Ja1bcj 
iij.L'a1jcIa 51851/79 

• P.O. Jagra 
L) iSt.iJiberj. 

 6hri 1-far-en 	Ch. 	Lias Guwa1aij • C/o Prauja t.r. DLs 9125/92 1run Uday 	Press 
Jiipukhurj,Guwabatj_3 ..  

 3hrj duchil Ch. Jharnia 
Eal1sor 

Jalbari 
••. P.O. Eogurihaj 

3588/79 

uist. 	'Jaibarj. - 

 
• 

Md. Guizar 'di 	".—' 
Vjii 	da1rnra 

flalbari 
• P.O. Leisor 

1438/89 

Ujst. 	iJaiLari. 

Puth irna ri 

dukiaj .jte 

Notunga site 

• 3ite 
I 

- do- 

.1iri ChitL-a 	1ajkhowa. Nac;aon 
Flujkhutalj 	.. 45827 

P.O. Jus 1anicac ara - 
£'IçaQfl 

1 
Shrj babui L)as 4acaon 
P.O. Kalarigpar •, 	8234/82/85 !-iaiowagaon 
iacaon. 

•hri Jiban 	lhuyan 	•- on 1? .0. 	Kaiangpar 
J 	owa .1 	gaon 6884/84 

LJacaon. 

2. 	•;hrj 	tMnesh 	Cl). 	• Goia)at 
iaraa 28/87 

 Pu 	Golaghat 
Vis t. Golaghat. 

21. 	-hrj Chandra IKanita Phukan 	Cola hat Ctiowkana 
P.O. RaChupthar 

- 504778 6 

JiSt.Goiaçhat. 
22, 	6hri 	nem Karita 	Loing.:.:. 

Hission Patty 1979/83 
P.O. 0o1aaht. 

23. .hri Manu Prasad Kalita Naçpn 
ili. 	L)icjhijate 

i?.0. 	EJocorigurj 
i'la c-aon. 

D(.)_k dub-tjjvn., 
C'/C, Nag.ion. 

theronjohat 

ka np ur 

0ac.jbhakatgaon - 

(iolaghat 
.T. dtatiorj 

Dha ramtul 

24. 3 1 irj . , laier .ai±ta 
ibe.rJoha 

P.O. Hoibaroaon 
£Jagaon. 

Geiatj1. 
112/86/82 	3easonal site. 

CQntd ... P/3 ..... 

S 

/ 



-1 

ii 

• 	 •( 
-- - - - - - - - - 

LlivloymHnt 	PIce ot • 	rio. 	the candidate 	 Lxchange posting 
Reo.  

il ri. Nukut !Jorih 	
O J.ijjj • 	 par 822/62/89 	Jeisona1 site. 12.0. Halborgaon 	•. 

1on. 

•k1. Firuj '.1± 	• 	Go1acht 	-do- •Eslaritpatty 	 4852/86 
:D.O.GQ1cJhdt 	 ••• 
L)i3t.GOijghcit. 	•-- 

lri Golap aikia çuon 	iceon±h&t .Goda'rbarj 	 8941/82/80 
?.U.haku1aghat 	•• 
Dist.riaga_on. 

26. .3hri Joçswar Pathari 	GoJ.ac}2a 	/T StctjQfl 'iii.Gutung 	 •' 	811/85 	Eokajan. 

pi:L .GO1ac,l•t. 	 • 

JJTtrari hussain 	 Golaçjhat 	-do- 
'' 	"iii.Mission patty, 	 4852/86 

'-O.GO1açhat. 

'S...  
,)J. .:ihrj L)hanj. am i'4ath 	 Naoaon 	'Jajbhakatoaon P.uJigha1darj 	 4592/95/84 

Vjfl 1Jjhjidjj 
1)1st. Ndoacn. 	 •. 

• 	31. •Juren Noring 	• 	 o I C,  C,  fat 	G&iJ Site, \'1Ii.nkua1 	.'•:• - 2418/85 	Golaghat. ID .O.bonkuai 
• 	 Jlst.Go1€ighat, 	 .. 	... 	:. 

:h.L-j Nongla Loing 	 .Go1a at 	v/1 taton PW. Jionkuai 	 •. 	78/87 	NuInaiigirh F3jJç  
Uist.Goiaghat. 

Shri Hemrarn Morang 	
-a0- 111 . lJa rt I ka 	 1 979/93 

1?.0. Bonkual 
L)i$t.Golaohat 

hri lJurQa Ram Dekadoioi 	aciaori 	Kampur site Vii1.Laophulabarj 	 - 8541782/83 P.C. 
Ujst.Naaaon P... ioha 

3hri Hri FiarDas 	1.4açjpn 	L)haraintul site 
Viii. I-iarjruu)th • 	'2 	1227/85/84 2.u. i'ftgj 
1)1st. .'Iagaon. 

36.. 	rii1jhjd1-ar Dos 	u';- .-.;Gola 	Golachat v/.T. Viii.f<arjgaon 	 •.. 5035/86 	stat ion. L.U.i'iating 
JJiSt.Golaghat. 

hrj Pabitra i'edhj • : '  'GO1,ht 	G&Djte 
iayaaij Ward 10 .1 	2637/82 	Golaghat 2.0. Golac.hat  

ist. GolaghoL. 

6hri 6uresh Ch. J ha 	 Laaon 	arapan1 C/c 8jnod Ch. Jho 	 (471/92 	•under D()-EjD, • 	 \'ili Dakhipat 	
CC,NagaoI). P.ubaligaon 

L)lSt.i\Jaaoon. 

Contd.. P/4 



• 	 1. 	W.) me 	 r;ipiOyiiifl C i UL  
ti O CI1.fAt?ltl 	 O) ti.iici 

Redd i40. - 

!aicfl Ch. ua. 	H.rpeta 	Leki' 
\'j.Lj. 6undardia 	 191e/73 
P.9. iund;rdja 
Dist. 

dhri Jlewr Roy 	 r1pr 
'.tIi. Lowitiry 	- 	279/ 

ChEipper 	.. 	. 
')Is.t...D!'iiibrj. 	 . 	'•.• 	;'s..t ' ,' 

	

Subhash iarzary' Erpeta 	Panbaj 
Vi11.iviajnnitEi ?Eithar 5176/86 
P.O. MalnEituata. . 
Dist.iarpetEx. 	- 	

0• 

	

42. chri Dilip umarark 	rpm' 	•i- 

	

iI1.De',rikuchi 	.' 	 .2.7 • 	. Kokrajhar 
• 	 -)ist.Earpeti 	. . 	" 	250/83 

.43. Thrj iishore 	r-iii1cdaret 	.. 	 . 

3247/49: •'. Panbarj 
£' .0 ..i..Jcayo 	 .:. 
Jit.rpeti 	 . r 	. 	. 

1iri: .t1aLayEin Ch.Da,s, 	uwhati: 	Dhubri 
C/U i.'.C. Des' 	.' . 	.4211/e2 
I1.13.DiVfl.,Ci/4C,Ghy._7. 

hrj Att.i Ch. 'Jith 	Cuw;jhatj 	DliuLrj. 
Vi11.1arpai1 1 a ..... ', j -303e/92 

. 	 . 	 . 	 . 	 . 	 . 

24. Mrs. ,,rif& Eeourn 	. _aroetE. 	Manas, sub-iijvn., 
C/o Taijuddin i-hrned, 	957/83 . 	. CC,Earpeta Rd. 

	

IJ-I.1"iU311Enptty .... 	. 	•. 	. 
1:.U. Larpeu.i. 	..-. . 

	

47.ihrjNadhu Kumai arJr-jei 	-do- 
t 	

• 
Vjll..rartari 	: 	3794/84 	. 	. 

•±.0.ira Laiuundj 	. 
&irpeta. 	 .. 	. 

48. 61iri .fJiljp Kr. rJath 	La rta 	'Lijini site. 
i11.orth Earpeta koad 3121/82 	. 

P.O. I3arpeta. . 	. .. 

	

9. Jhri lionoj r.JEirkar .  .hara 	Manas N.H.Xjy • 	. • 	\'Ill. £xwrjkuchj . 	5526/84 •. 	. 	. 
L)ist.SLEir)eta ,..,. 	. 

	

53. hri hetnanta icr. 	hi 	1ata 	bijirij site 
V111.Lemriya 	 . 	' 2104/80 
P.O .thoakij, ' Ia .atsha1a, 
Lrpeta. 	 . ,•.•. 

• 51. jhri Rajib is1i 	• ' 	J!1L_. 	ira1para 
.i iunipatty JEird No.5 	3554/84 

P.O. iibubrj, 	. 

	

/ 	 .. 

	

52. hri .UEiyal Ch. Dojmarj'Ereta 	.Math.mnci..rj 
1308780 

• 	 .U. eriiuiy 
• 	 Earpeta.. 

Contd....P/5.... 
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Ji. 	iine 	& 	Udts of 

	

o. 	. Ui 	canuIc1 ip1oy,nct L1üce 01 
0 

e oo Lin 
0: iegd. 

L1l. 	At i arid apur 
P.O. 	L'JLtynar)cJa 

Y.545p/79 Xino. 
Uirpeta. 	 •'::::-:° 

54 	Jhcl 'i1 	oro 'GUwahtj 
iiI.Nizarapr 1520/go ie site .0 .Chandu,arj 

(Uwjatj_3. 0 

0 

\)'hri M.R.Lasumatary. 	00 

\ ill. Cheechapani 
eta 

.4 	pkrajhar 
:H. P.O.tagurnIe.rj 896779 

okrczJhdr. 	 Sr 

tl . 	
ub-uiv±sOfl, CLGuwahatj_3. 

0 

Vj11 	Goral 	aruapara, 
uwahatj M.8 	ub-Dj 

CviC,Guwaha 
vn,, 

P.U.Lhattapara .. 
0 ti. 

DiSt.REirnrup(kssam) S 

7. Shrj 	haesh Ch. 	as 
/ 	111.-.n'in(aor1 	UJ.)er 

ol 
Guwahatj Panchratna 

ban, .O.ArnjflcaoflGuhatj  ,306/83 

,0. 	hnj .3ona darn Nath; 
7 	\i..Choudhuryghat  

Guwahatj -do- 

0 
	

P.0. Choudhuryiat 
9322/es 

UiSt.i<1mrup. 	S. 

Nd.Nujitur 
p. 

5 .  

_1pa -do- 
9131/SO 

Dist.Goa1ara 	: 

1',id.du1 Haque 
c/o 	d.Ratjq haque•.:'.'. andu site 

3733/87 
'orth Jalukbanj 

Nd.Mjr kshjrn All 	
0 c/o £•°.ziz Au ,' 

uwaFat! Pandu site 

'ill.t'Iorth 	tJalukJ.arj 
1205/93 

L.O.JIlLkLenj, 
GUwahatj...j14. 

0 0 

,eld-Our HUSS-In 	 I 
il1.jKatjj Dolong 

Swahj d.C. C0UL, 
P .O.3&Luanj Guwaha)14. 

3733/89 Guwahati 

J 1 117 i 	iubjr) 	kalita 
ill.Na1ayLarj 

Guwahati -.ub-jvn 

?.0.Na1ayarj 
Nil 	 n  PC,0uwaha ti. 

U1S t • Xja flup. 
 

Thnj Lndhb talita
/Cj 

G u w ai-lati 	
0  

-do- Kalita, 	 1056/83 0 
0 jarh 	d . ,Guwjhatj . 

.S.•'_ 
3-i 

	 Coritci.. .P/5,.. 

; . 



.4-LI'i.J..4 	4 	 L- 
jj ) 	I I 	cdndi(Ad Le 	/ 	 xchnc. e 	 os inc.. 

•L40. 
- 	

-- 	
-- 	 - - 

	

5liriikhil athak 	 Guwah.tj 	UC. Court 
hri U.BChettry 	8580/83 	Guwahiti. 

1-LU. Circle, CdC, 
1abin iJacar, 
Jar1apath,uwahati-24. 

0• 

$hri 1cruni r.ut1ier iaishya 	G
.
0wElaL1 	Goalp ara 

C/O i'1ac1habCh. Lath 	, 	19'7/89 
(.hanciniari Coloney 
Guwajiatj-3 	 . 0 

	

0 

Liren Choudhury ur_ 	 .3ite 
vi1l.ridrpr 	 'r- 	61217ë2 
P.O. rabaja(Tini idi) 
onitpur. 

.3briLkshi ieog 	
0 '1ezp_ 	1anasjte 

Vili.Kaligaori 	 0 	 1020/82 
P.0.z)ihuqurj 
onitpur. 	0 	 0• 

jI . Iri. liern Cli. U3 	 '1czjr 	. 	eppQ .3ite 
'Jill .ij bart-  Chuburj 	1 655/07 
k.U.L)ekarçaon 
i)i3L.onitpu. 	•. 	

0 	 0 

Jyotish Kr.Us 	 Tezpur 	.3eppa site 
"iill.atajLr Chak 
P.u. Jauiu.righc.t 	•0 

Jonitpur. 	 0 

..3hri ..3iba Charn caLh 	,jez3ur 	.Jiabharali 
\'1J.l.ow&n C1iik 	.,. 	1579/89 	 0 

P.U.vleridjjces  

.3o1it)ur. 	 0 	 0 

d. /JLc1ul i. kim 	 Goa 11ra 	(,Od ipa ra 
..J o: içhopa 'erriçhat 	 1O267177 
Coa ipa ra. 

7:3. Jhrj L1en Ch,avi 	.,.uwhati 	
0 
 CaiLandha 

Vill.Liripara 	 2785/84 
P.O.Jjriora 
Dis t. Kantrup.. 

74. hrj i.ajse}Jiar Lasurnat..rt 	fer 	w/T .3 tatiori 
'vill.Chapaguri 	 5081/91 	Tezpur 
iu.Chapaciri 
Ui3t.Onitpur 	

j 	

0 

/5. c.iiri. Liloy iuruar .3rrna 	_Tezur 	 -do- 

	

swrjcaoii 	
0 	 137/89 

.'.-L;.itakibaL-± 	
0 

Li..s t...'onitpur. 	
0 	 - 

76. ..3hri enj iarn dora 	. 	Telr 	 Jontor.acjuri 0,.ill.Ju.oli Chubur 	
.., ' 	 4891/85 	- 

i.honioraou ci, -OfljtiUt - 

.3hri Jiranjan E.alita 	_waFa_ 	-d o- 
\iiii.L:hurapara (Kaliapara) 0 	

6741/90 
C/Q irjshna Ianta Kalita 
ioy agar,krnrup. 	 0 

ri 1:m 	ath 	 1ez 	 Eana 6ite 
vjjl. urnar Chuburj. • 

0 	
4043/80 

?U. Thelmara, 	0 

L)lst ..3onitpur. 0 	

0 

	

0 	

•: 	

Contd...p/7.,. 

0 



	

dreOLC.d 	 - : L;ployrnent I 	Placc of 	I e;a;ks 
If •. 	 ilO. 	the candidt 	 ' LxchanLe 	: 	posti ug 

I, 	 . 	. 	. 	: 	Red . iJO. 
A
t-- --- - -------- -- ------------ ---- - - - - - ---- 

79. ...JhL'L Lh€tr;tfliUhr k1ita 	 Bana Jite 
1'i48/69 

Viii. $andha . 	.. 
'Jist,aibari. 

80.hri .1Q-iaon Ch. i.umar •.. 	Guwahatj 	Pandu site 
G/O iM.N.Kumar 	 )8/87 

• 	Bapuji Jchooi 	 .. 
UlLLarj,GuwahQtj-7. 	. 

	

,810 Shri Hren Ch..Kakatj. . 	Guwahati 	t'1.B.ub-Divri., 
P.O. 'i.bch 	 3761/90 ........L,C,uwahati. 
'viii. Dhulara 	 / 

• 	uist. Kartrup. 	. 

82. i"id.Mainul Haque 	- •-. j 	Guwa1itj 	D.C. Court 
Viii. 0harapur(r1ajali),.I 	18446/83 	Guwah ati. 
P.O. tharapur,  
Guwahati-17 ! 	• 

jJ.DivisioCWC, Guwah-7. 

8"6hri Kariak 1harma 	. 	 Met 3ection 

v" C/O K.C.,arrna 	.• - 	3410/87 
Vjll.Titkushj 
Karirup . 	 .•-; 

6hri .3ankarMahanta-: 	Guwahati 	Data Cell, 
'vill.Rajaduwar 	. 	2023/83 
P.O. (.,uwahati-30 	. 
Karnrup (issa!B) . 	-••- 	 . 	I 

hri 5aQar Cho.Pey, 	 yat;  
C/o Deben Das 	 . 80 6/93 
L'Jedr 	?.Lhattacharjee 
Kacharibasti 	••• 	 - 	. 

Guwahati. 	S  

F'id.Jaljj A-li 	 Guwahati 	A.1 . ( k4ire less) 
C/O;-id,hkbar Ali(rbfessor)4197/83 	. 
5.K.bhuyan goad, •••--••' 

• 	Guw&iati-l. 

	

/7. Md.iabdul Rjak 	.•. - 	Guw&itj. 	. Net S ectiori 
C/ui1.i.,a1an .eikh 	 5592/89 

	

& ?.U. Jaiukbari, 	
(S 

Guwahatj-14. 

88. Jhri Gobjnda tarrrtan 	Guahatj 	H.U.Cjrcle,CC, 
C .0 Lcrir:.shj Keilita 	

0 	
5073/ 	 Guwah ati-24. 

Chanjkuthj Hill site 
Silpukhuri, Guwahati-3.. 

89 3hri Madhab Ch.Das:.I.L.. Guwahati 	i.t.(wjreiess) 
\/ 	3iil.Katakjbari 	 5668/87 ..:. 	. 

-P.O. Eorarnboi 	:. 	 . 
Dist.icarurup(i-assarn)..... 

.3hri Uddhab Ch.Das - ' 	Guwahati 	Met 3ection 
• Z 	C/o Padma Ch.ijas, 	 8244/45 

• 	 'vill.Larahto1a(1ajo) 	. 

. Niss.Jikha i3hdttacharjee 	Guwahati 	-' 	 Ui.. hiJ 
C/Q E..Kar 	 459790 
?.O & \ili. Kihi1ipar 
Guwahatj-18. 

92. -hri IJipul L.'eka 	 Guwahati 	 -d o- 
• 	 Railway Coloney, 	. 	7294/85 	- 

rarnUni1najdari,Guwahatj_21. 

—., -.- -- 

Cortd. 	.P/o. . 	
J AV 

' 	 -' 



- 

The apPointment is O "Ad-Jio" basis and 1 " PUeiy t:enlporary nd upto 1S.10 .96 (' .N.) or 
COfflp1tj0 of 	' W'r'k wh:Lchever La earijor 

with?Ut fUrt;Iir nol:J,c. 

The lDer.:on CIicnrIl- ( 1 ;u.e 11?icJy dlrec ted to L £uc his UuLLe3 to the place of 
pOSt:jj]0 	IflOflioflec1 above ieLwen 15.5.96 to' 33. 	.96 poj. LJ.v)y, U'h(rw.Ln 	thu ('i'te ' w:Ll,I, hc ;ui LOut L,Lc l.Ly Lttht Lcd u 	cmncejj..j 

etc.wji1 he admissible  JOifliric 
the abo\!e mentjofled appointuitent 	

for 

• 	 ...•' 	 .. 	 . 	 . 	

0 

(oti lv )• • 	 . 	' 	 ' 	
CuTiV 

Copy foarded for in Lormátio nd necessary action
'  to:-

1 The. Assjstait Executive fl  ineer/ssjstant ncineer,  • 	Mana 	ub_Divjsjcn,..c Earpeta oad/ (s) 	± 	Ub-Djvn., C. .C., iaaon/?.p 	ub-bjvsj0 Cv, Lalbarj/1 . L. Ub-Divn., 
a Cell. 

The mployt;enj- Uj0 	
District 'ploynet kxch ürIcjo i. r:oi 

ta/JJhuhrt/korI.h./ lbarj/Te pur/Nagaor/Goa liara/ 

	

- 	 ,. 	.. 	

. AccountsBranch, 1i.b DjVj3j0 	CWC, CuwaIlatj_7. . 
'Person Concerned 	 . 

• 	-::'' 	
.4 

a r 

0 ,  

It 

• 	r. - 

Aes.ed 	". 	• 	 - 	

0 

4voc,L -- 	• .• 	.- 	- 	
0 
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/ 
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Ni t)t!d 	th 	the 	dy of Iibruii:y, 1994. 

• 

	

	HQ'' BLE MR JUT1 CE S.K.DIIA (JI, ViCE OIAl]J, 
OLE MI tB.1.DIIOjuUj y.L, 1 - 1  Eou A). 

1. Vtncy-i Kumar 
• S/ 0  Shr i Haman SgIt 

P70 F-25, Transit Camp 
Khkchjri Per, 
Ue1j 

2 9  Ram kurnar 
S/a Shr I Ra tan Singh, 

.. 11 Z,-139, X- Block- il, 
NC'( Roshan PJra, Na) a (garh 
Hew [)LhL. 

3. Yah Pal Singh 
S/0 Shri bevi, Singh, • 	
IIZ,-200, Vii. & P. O.tlaraina, 

• t4ew Delhi, 

4 • Pa tin od K urn a r . 	 . 
S10 Shri E3LjlL Singh 
Nb.42j, S e -fia Nagar, 
New Delhi.. 

5. Narendra Pas.iati, 
B-0, t4aharpur, Sec br 7, 
Rohjnj , Delhi. 	 . . 	. . 

	A)pilcan LS. 

( thr ougli S- 14 - 91uk.las Mv oca be). 

Q*A 9: e84JJ332  

• 	 J. Sewak Ra'n, 
:3/0 ShrI Iar1 11arn 
R/0 G.-195 Sector 10, 

• Fari.dabad(f!aryana). 
• 	• 	 2,. Suresh Kar 

s/o 	On Parks 
• • 	R/0 Village Sidtpur Loa 

P. 0. Bahadur Garh, 
Dis trict Rohtak(Harya) 

'3 Ncd Kupar • 	:. S/0 SirL Vishal thand 

	

u 	. 	 •.B/o S 2 7/B_333, Railway Colony 1  
• 	 •'/Gugh1kbd, 
• 	 ' New 1) e !tII. 	 . . . . 	

. . Appj con ts. 
; 	( through SM.SI idk13, Aivucate). 

	

• • 	 I. The Chatinan, Central 'later domssio, 
• 

	

	 Govt. of idLa, M inl.s try of hater Res ources 
Se4a Bhaan Sector ,  1, R.K.1jra, New De111. 

., 	
..1 



--- 

2. 1 hv I.iyj IV 11 fnq iller(  

	

t 	l !.)'Lorn i)vis lo 
Cii t.r n 1. s'(a tPL' Conmss ion, 

Hi ')(k U'). I, dim.1  flu. '1, 

	

2i.l 	1 J.ut I 1.K.1jr;rii , ll'w L)eJhi 	. . 	. 
in both l)cvC O.A. 

( t.hrouçh i.r Jo4 Slncjh , idvoc.1..e ). 

S. 

Sir I P5ajesh K.xnar Saini 
s/o Shri Ve'?r Sain Saini 
aock cha r 9 ed Kh allis 
u (Y'l ci Exc u tiv e En i n e e r 
Cent.ral.Stores Division 
Ccntral '!ater Ccrn-njssion 
lc t U ock lb. 1, 'i ing No. 4, 
2d Floor l  R.K. IJtjn, 
N cw Delhi. 	 . 	. . 	Afl11 cant. 

( t.hrouijh I). S.ti.aiiiee, ".dvocate). 
0.No.224 0 fI)9 2 
zVr Jayant Ku-nar Tathak 
3/0 Shri Kushesh"8r athak, 
Assistant Electrician, 
CenLral StoresDivn., Central 
hater CornrnLss tort, .1est Block 1, 

No.4, 2rd Floor, R.K.Pur c n 
New Delhi, 	 •• 	•• 	Applicant. 

(Uirou.li 8.3.Mai.nee; ((ivocate). 

0.A.2o of 

I .Shr I It aj crd '?r 	arna 
S/0 91c I 	aan-.iarma 
Carpenter, Central Stores Divn., 
Centr-31 dater Cciwnissjon, 
iiest Block 11o.1, :1m g  No.4, 
2nd Flocr, ILK.Ijr, 
N cii Delhi. 

2. Sri Raju K.hyap, Sf0 
Sin i Nikka Ram; 

2ui baya }jn 51 0 Gana !ta:n. 

Siri. Dali. Singh S/O Bhup Singh. 

Eir i '.iri Paj S/OliSishrl Singh 
Sir I Uijerrira  SIO ToLat Ram. 

S'irj Ram Kirnar Ral S/C Hard cv Raj. 
3. 

 
D)ri UJal. Kunar S/O Sh.Kurukul, 

Rpplicnts 2 to 8 ?lorking In Central Stores D1v., 

	

Central dat2r CCnUnISS iOn, fl.K.l\jt 	New Delhi. 

....... Applicants. 
( troj' 	B. S.l.'ainec, Advocate). 

vs. 

111 	Secretary, Minis try of .Vat er Resources 
rn 3liak t. 1. Ita.ian, Ue°, Delhi 

I he Chairman, Central 'later COn1liSSOn 
Sca,- IThia::an • R.K. J\jr,-yn , tbc'.-i UjIi1.. 
Ihe Uxtjvn Euiner , Central Stores Divn, 
(,entral (later COn:ni.SSIIHi, I1.K.1\jr 	, Ue'i Delhi.. 

Respondents 
in all three above O.As 

, Ihi uuyii IlL j Dg . Liiyt 	in iiij ari 	. 
Ln * 0. A. 14 o. 2 4 IR of 1992). 

 

2. 

 



• 	 The applicants, in all the above uctioned 

	

. • 

• 	 O.As have been working as Khalas is Carpentes , MIs trieS 

• 	 I 	• . 	 Motor M e c I i anic-s, Drivers a nd Electricians under the 

Executive EngLner, CenUal hater CinisSlon, 

Net' Delhi. the of then, Shri Jayant Kurnar Pathak, 

* 	 • 	
"a enjaed a3 Casual Lb.urer On 2.1. 1907 but cia ins 

to have been .'ork1.ng against the post of reu1ar 

electrician €. e. f.7. 12. 1967. The date of enqaq'nent 

t•, 	 ir''. 	of ttle'appflcanl5 ranges bet'een 1.10.19U2 to 5.9.1900 

•• 	 in case of O.A.No.223/92, between 15. 1 . 1985 to 26. 10. 1907 

• ••,.•, 	
, 	in case of O.A.No.C84/92, between 6.1.1907 to 7.9.1990 In 

• caSe of 0.A.No.2410/92. 	Shri Ftajesli Kumar S3ini( applicant 

• 	 In 0. A.No.13l/92) was engaged on 19.'. 19t10 and 

Sr1 Jayant. Kunar ii thak( applicant in tJ.A.No.22'16/92) 

Was er agedork 2.1.1987. 	in 3 ctie •bf the 0. A'; , p1 ayer 

• 

	

	 has been made for issuance of a direction to the 

re3pondents to prepare a schcne on rati.onal bas is 

for absorption of Caua1 Lab(>urers a nd for not 

	

.. . ....r••• 	ç.. 
dLsengaçing the applicants till such a Schcme Is 

prepared, in all the cases, interim orders Were 

PaSSed by this Tn ibunal, r es tr a Ininy the r eS porvJ en ts 

fran terminating the Services of all., the applicants. 

	

• 	
They are continuing till date. 

2. 	in the counter fi1cd by the respondents, 

	

:-;r'4 • Ii?i 	the main aveents are these. 	ihe Oj)polnnents WC  11  
nrl •(( 	 't••,• 

made for speciuc projects and In the appolnnent 

• 	orders,.jt was clearly mentlon 	that the 	are urely ,  
• 	j'on ad hoc'is and •1 ii ,,ot. lead to any claim for any 

p er-if ~I j n e n t ekJ1oY.nen1. 	Hey Ii'v e 'fork N.j in bro en 

	

/ 	pN.çrx.j a

),'I x%

A3 	of tIi 	have not cnpictr.d 2'1Q days 

/ •. 	 / Of S rvlt to c on s e cu U veers. 	1he rules 

• . .•_1•_ 	 • 	 I 

•\• 

• ; 

1 



--- 2 

4) 
(4 	- 

provd a for appoIntment of Khalasis by direct 
- -•- 	- 	reutnent through selectIon by a Selection coiitt 

of whLch the Executive Engineer is the Oakrman. 

The 05 ts of Casual Khalasls etc. are prided in 
- 	 - 	. 

the worktnq estjmates for a definite per'icd acii the 

Services of these workers are te - rninated after that 

i od. 	1 n case of Ja ya n I una r Pa th ak ( 0. A. NO.224 G/92) p 

• •• 	It has been s tatei ta t the 'j'pl cant :laS appointed 

as an ahoc ork—chared K)ialasi fon 3.e.19137 aryJ  

Ia Let on he was offered appointment as Assistant 

Electrician on ad hoc basis at minlmyn ii xed basic 

pay of R,1lOO/—. Hover, this appoinbnetit was for 

a Spec I ftc per Icd 	though wj th breaks , the aI)plk cant. 
.' • 	 - 	continued to .vork against vacancies in different works. 

• - 	They hiv e, ho.'iev er, admi. tt.ed that dur i rtq the years 

1989 to 1991, he worked' for more than 24 days in 
•• 	•' all the three years 

• 	 3. 	?e have gone through the records of • the case 
'r4 	inJJ 

. rd heard the learned counsel for the par ties. 
f 	 1 

ri 

 

B. S4'ainee, learned counsel for the arplt cants 

has drawn our' a tt en U on t o the fol1oi ng observations 

made by the Hon'ble Sjrenc Court in case of 

• 	 eo1Jhry j 1 	vs. 	Sinqh ani others, 

1.992(3) Vo1.45 S.C.11.34: 

The proper course would be that. each State 
prepares a scIine, if one is not a1rady in 
vogue, for regular isation of Such enployees,. 
consLs tent with its reservattor policy and if a 
Schene IS already framed, the Sr1-IC may be 
made, consistent with o'jr observations herein 

• .. 	• ., 	,. . 	 SO as to reduce avoidable ii tiga tion in this 
bQhdl(. If and 'then such person is reularised 

he Should be placed Lrnedia tely beloa thr 
ia t repilar1y pp o1n'i  
Ca teory, class or service, as the caSe may be. 

So far 3s t.b echarged 	np1 cyces a tJ 

casual labour are concerned, the effort must 



=. 

4. 

r 

I 	

L 

t 
•I 	

\. 	*  

be to rciularise them as far as possible and 

as clearly as possible subject to their 

ful[i.11ing the quall(icattOnS , if any, 

prescribed for the post aid subject also to 

availability of work. if a casual labourer 

is continued for a fairly long spell - say 

to or three year.S - a pr esuinpti on may 

are that there i s reu1ar ncd for his 

S f V kCS . l/ uch a s i tua tton • it t)PCnfl. 	h1 	- 

a tory for the co,icet n cd ai thai i I. v t n ex.ui 

tJ €' C eas ibI. 1i ty of his re 10  I.i r I 

1111i Ic doing so, the author i U es ouih t to ad opt 

a I)O5i tive approach coupled "jib an enpa thy• 

for the person..... '1  

4. 	 A the applicants have been "ark in (or 

long per lcd , thr ough InLermiUsntlyl their C3SQS have 

to be consitered in li'jh t of the )b'.i e ob; eiv ii onS of 

the on'ble3jprcrne Couit a also dirrcti('nS ISut1 

	

by the 3overrinent f-' 	t_t'c t" tn'. I t. 'nay . hr* noted 

that in accordance with these directionS, a special 
P/ J  

Scheme for regular isa tion of the Casja 1 Labc*jrers have 

been prepared by the flai.liay3, Po;t and TeleraphS 

and other Ucparbnent.s. 	li/the cixcui,stances of this case, 

w dl. spos e of tlies e app11 ca ii otis • wit th the 

followinq directions; 

( 1.) the respondents shall prepare a scheme 

tetenton and regularisationof thc Casual 
-01 	 •1. 

Ll\çurers cmployed by them. This scheme should 
tc 

ta\tnto account the regular posts , that 

) 	JJ  
• 	\\ t 	 can Me created taking into account the fact 

	

• 	)• 

	

......................... jt._ . 	• 

.Ue even if a particular Scheme Is conpieted , 

ON 	Ct'IlC . I 	 l.)unClIed ever: y y'.ir. An a5 5  eSmuritI 

01 the rejl ar )O5 tS tlia t Can b cr (, ted On 	. • 

this basis shculd be made. For reularisation, 

• 	. . . 	
all those, who have ccnpl A l..12 40 dc'-jc 

in ttn) c'tiS ecu tive yc.irs , should be giv cii pri on I ty \ 

. .
*tr, accordance with their length of service: 

	

.....•.. 	

. 	 •. 



/ 
.\ 

• 	—6- 

(iI)Ttose who have op1etd 120 da 
	of 

servIce sh&1d be 9iven 
tT1Po17ary status in 	— 

accordace with the Is lruc ton; tsSu 
	by 

deparbnent of 	rsme1 fran U-ne to tine. 
Af ter CIJ11 tI')•I of the i e, i 	perj oJ Of 

servIce they Shu'jJd be coni drJ for 

re(ju1ars 00  

([j ')AJhoc/tnpora 	enpi 0y0e5 Should not be 
r epla cc'J by 0th 	ad l%oC/ L"' ,  fill ,  •ir y 1!UJ'J oye es 
a 	gould 	e r tal 	n pr ef er r1Ce to U) 'i r 
juniors and OutSiders 

(Lv )•ith a SCh et'a.l I b S uI)nj ttJ by the 

re;poj15 for scrutiny of this Tribunal 
 

'i thi 	a 	'if three moll ths I r(th the 

c' ti 	'.1 01 	ti ic 	ri3t 	b. 	th 
petitjot?r to Ui 

3. 	
There shall be no ordo as to cos Is. 

I  

( 0. N.D1J1 iyal 
  c 	 on fha M ibe( A) 	 . 	

Vi cc a 

(:np.;I 	1)1 .  

4.1 
•• 	y L.. 

q 	 jCtion OI1 
- ,cii • 	 ritti 

s1: 	. 

We i 

1. 



— 	 r 
--O 	-' 

• 

u J 	HflL 	I0P1j N 	Si •cu r z VL7 	iiu UNRL 
f 'i? 1 -'4 C1PAL 	UCNCI-1 

NEW 0LHi. 

Farj(;kot 	Hoao 
COPQ 	florg, 

1 
I 

[L 0 
UTI 	! 	:Ij;j ç 	 • 

'dffini;truive 	1ribunaj i. fl.tp,1 	ncfi , 

(.) 

• 	I) 	•J() (1 	Sirlyh  
1 

ir'j ci cii. 	f'ü r 	I h 	, pjl Ic 	iri L 	In 	fl • 	1100, 	
DQCP,7,o1o1ot: Dj;ij e 	 irg, 

h.Ru 	tin hUL-(fl 	Crpntr D 	 C:ntri iv 1. , 	r 	J or 	Cot 	'ca Ion 1 ,• 	LIng 	tu 	4, 	2nd 	1Ioor f. N 	Ocih 

Ru 	hyp 	/o 	Sh. 	NIkk 	Frn 
I' 

4. 	li, 	LJulj 	LIrqii 	/(•) 	St1. 	tlhup 	Singf, 
S/0 5h 	flluhrl 	iny --: 	E3ijnra Wo 	Sh 	Tot 	R&j 

( 

	

Sor iQ1 	N0, 	2 	To 	6 	Workino 	in 	Cuntral 	bt urotj  0 IVi. 	Lni 	Uior Co:inj,j01.1 	U.K. GJLJ 	1h  N 	0 	•I.) 	 PUr, 

Hocy, ?ljnj, Water380urces 
kA 1 72/94. in - A pp I i Ca n t s U . . 1 o,2,11 4/ 

'Is 
r 	& 

Re 3 pond o n t 

I 	dire clod l 0  IorkJ3rd 1 ujLh a ccpy of' Jdymcfl/ 0 rdor Jt •  P333ud by this Tribunal in tf3 Qb0 in rO rmotj 	-.nd flC Ce S S 	CtlOfl 	
rn ntiDnod caso 

, if 

Qur 

- 	. 	 5ECT1-Qj 0FFICZ(J_11) 



— 
77 	2)0 

.'.lnl 	1i4tio 	it 1url 
• 	n c h , Now 	uI h I • 	 4 

- 27 1.6/Q7, 'A_.. 171// 	in CA- 1 cn/9? 
N A 1 17/• 	(. c- 26 i 5/9 2. 

Nuu) 0 I hi Lh 	tu ( tL 	)y 	f M.4y, 	1I'1J, 

Hcntblo P1u • 3..tico S.K. 	 v.i cc- ciirmn(J,) 
Ho' bJ a ro,. 	. ! 	0houn1iy a l, t'ernb or (i) 

165C ln2 1- 7V 	
T1 

h'A172/c1 Ij 	0-241/97. 

• 	 42h o  Secretary, 	
• l 	 . 

•'.' 

 

in 1try ci' U.zter• Rp courco., 	 .•"• 
• 	•..,. 	 Sh.iti Uhavn, 

• 	.•.. 	. 	'.'No.i Delhi.. 	 0 

2. 	Tho 	 ci. 

Central J.4t.or Cornrni&io, 
So..i Rhay.in, P,K, Pu: -  , 

DoIhi. 

3 	The 	xec,ti ye 	rj near 
: C0r4l Soe3 Uivn., 
Contrl Ll.dtef Coi3ic%r, 
R. V . 	 uu Delhi, 

Lqh r 	-ijh) 

A_1 (5/çA 	In 1A_77(19? 	vu: 

I• 	j 	jy.4r)t Phj!., 
S/c 	5. 	Nuhcj4: P.t.'k, 

El.zcticidn, 
Contrj1 	Store, ivn., 
Cnri1 	U.itet Coir.iion, 
U51 	U1oc< 	1, Jir'r 	:0 • t:, 

2nI 	FIooi • 	r. r, -Pui 
Nos 	Duihi. 

:_i7i/ 	iU611/9.? 

Shrj Rj0h Kurn.r 	mi, 
5/0 Shri Ve.r Sin Sjini, 
Llorkch:irrjp' 	:lLcai, 
under CcuLlt'ü [n 	'ioz 
Centr ..l St..r e- Divi m iOfl 
CenLrl Utnr Cornrnlsrjot' 
Jo5t1ock 	G.i, Ulnçj 
2ni ricer. 	.N, Pur.m, 

N. r u 0 

L 12 ?L 	ii 	-2 • 

1. 	S,ri 1 'e•o 	Shm_, 

i''i• Applint -f• 
rr;ncenL 	in C.. 

•.:)nnrl ent in Il Al 
.., 	J ic.nt. In [Ji. 

Inondorit in 	A! 
.splIcnt iriO, 

e. J'C. 	':.. - 	, 
, 	_u.it.r.i 	LL,: s'3 D 1 vn, , 

Cr,LrAl t1rr Comrni1ori, 
Uet 31eck No.1 1  Uinq No,, 
2nd Iloor 1  1.X. Puar, 
Now Delhi, 



- 	

- 	
- 

5h&iN1 kk 	It 

:3. 	(1) .y  
Sb 	Sb. 

4 	Shri D1i Sinyh, 
S/c Sh. UhuSjgh 

D. 	Shri 'irj. 
S/c Shri Mi 811rl S1ngh 

6. 	5hz- i 8ijQndr 	 • 
Tote Ram 0  

S/c 5h z, 
• 

8. 	Sb. Udx 	 - ;' 
S/u Shri Kurukul. 	 oondt in R/ * 	

flpouicnL, in OA. (Sorlal. No.2 to 6 ucrking in Ctr1 5tro5 Divn4 ,Contr.1iJter Comni5!.)on,R,K Purm, 
U ulhi. ) 

••• 	:' 
•0 

oc 	(y C1cu 'iT1o1) 
do) ivnrri by Hon'b}o 'iL . U,fl, Dhoun -Ily..I , Momng (A) 

r a'i 	ic1jo 	ve been f ile'l 

tj 	C..r.r 	j j:.,;;,L 	•j 

on 1 0.02.9 	in 0. A. 	223. IAE4 1 	 22 	741'0f 

• 1992. 	The o11ouIn direction, uor o giv: 

rs)onduflts ch13 pro2ro a schomo 
for ro.e.1tion and reuarjtc,n cf the 
Cudj Lburur 	oloyo by them. This 
ahec hou1d 

 
tal4e in o 	CCOUfl I tho r 9u) 

Lh.t cn be creitor, tk1n0 intc 
• 	 account t'e f.ct that pvn if 2 prtictj1r 

oChoj it co)1 a Lad, rioj tchnmei ari , I a inch cJ ovor- y year • 	An 	rnet or the reçjuJar 
o5t 	that can becrjtd on thlz bai5 

&ouI be m3de. 	For 	 aJ] tho - a, Who hu0 cc]Io -  240 nay!, eiurvice - 

	

G Coflueci,tivo ycra, 	i'u)n1 be qiven 
priority ii 	c:ar 	uith ttrdr 1oth 
ol isorvico; 

( ii) Thcso, uho havb cc fleiLp 129 da ys  of 	rrt,jco 
6hr.uidbe qivon troury stiLus in 	CC(Ir  d- ance ult.h the intrucjor E, ir.u.,d by 	hi3 cioo.sr tinL c.' oar z cnr i f t cm ti rro to LI ma, 
Artor comJetjon r tht rr)J1ruci pnrIc1 
crvice, thay 5hoj')i hc cOflc1dbrn, 	for 

rn:•j] .rj 	tion; 	 . 	S 
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A d ho 	Cy ()U , 	 ihtj 	(I 	1 	è) 
hy 	o I hi) I 	ad 	h 	c/ I ntn 	ur 	r y 	&i 	cy U IJ 	hcu](J 	ho 	rotzjjr,ptj 	in 	pFnfnrnnce 	tc 

t.ho ir 	juniors 	.v1 	c.u_ s iciôr s; 

(ivy 	Si ch 	a 	coo 	3h1J 	hp 	su 1 mitt 	hy 	the 
rr")ondcJr-)t& 	for 	scruL1ny 	or 	thi 	Trjbur]b 

ithin 	period 	of 	thru 	muiihe from 	thp dLü 	of 	ccm.nunic ;.Lion 	of 	thi r, 	orior 	by 	th 
r'ti t.ionoL 	tt_I' 	thu:i. 

The 	r 	jj o u 	-j o plicants, ci eirl. 	that 	Uiouh 	the 

im ;) uI.n od 	wr a or 	I n v ory 	a,uch I 	.nd 	h 	tu 	n 	p 	Dud 
r't)JL 	jiv; 	eor1tLdorM1 u 	ihuuijhL, 	it 	tJ 	 1mni1 t 	in 

rutUnCion 	of 	junior 	oo1e uhIj a rendrjr1h 	renh,r 
p 	lU 	surpJu. 	it 	is 	their 	con ten Li on 	th 	t dj u 	t 
f inncj 	ccmctr ain .s t and 	COm1ntjn of 	uorks in 	hand 
U/C 	rr 	cijrrorcrt 	cIoij. from 	both 	Cuntr] 
Stor 	fil v i s i on 	Q .5 	uI1 	a5 P1nnjr 1 	DIvIsion 	ure)ikn)y 
to 	Os 	ren:ere- 	surp1u. 	a r Ler 	31.3•19;9 	it 	has 	ai} o 	Neon 
ki Cfltj.,! 	th.t. 	t 	 cf 	 ;ph.s1.3j 

rrendur 	10 	of 	exi ~. Ling oost under 	U/C 	Ett 	3So 
f0i 	doc1rjn9 	1O 	DL on U/C U5tji3hnOnt 	Th1 	h'o 

ttuci 

	

thi I due 	to 	 corit 	inL s 	rri 	I ack 	o r  

chons, 	the0p1Icnt 	Uor() 	no 	iiti 1) 	ri 	Or 

.)LIJ JL'I 	3 	IO(1 	Of 	 srvjéu3 

Thuro 	115 	nothin g 	in 	thuse dir:?cLion 3 	uhich 
r Orce3 	thu ro/iaL: 	poljcnt3 	to 	rojuirj0 	csul •uprkr 
in 	thu 	bsGnce of 	any 	Thuy 	cn 	tiko 	Into 	;cccunL 
Iho' 1 	te 	I 	poj lion 	r ord ing 	the 	r o.j ccl s 	uhich 	r 
COflliu 	nci 	reach 	the 	conciuion 	that no 	mo 	rquJr 
pu 	c.n 	ho 	c -  e 	tn:J 	Th 	;cosI 	d 	& 	ii 	L(Jt 	(mly 	1' rl 	tu  fj  
to 	1rnJ1ecnunLtion 	af 	the deci tticn 	Or 	the 	Ouptt 	or 
Poronn1 	rogArcJjr 	tumrnrry 	ot ;d tu3 	baing 	givuri 	to 
Lsul 	L'orkc3r& uho 	have uorkui 	for 	12 	d.15 	Crtiniy, , 

it 	cnnt 	be 	ccu1ij:J 	htthu 	o Polican trc uill 	nut 	im)ernont 
• thor 	on 	o4d?r 	The 	iructjon 	Nu.3 	ia bDUd 	on 	a uu11': 	H: ' 	•iI 

'S. 

S 	 I -. 
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...' 	. 	 ,. 

t])1LzhOi 	princxrlo. 
. • 	. 

.Ue, 	tereoro, 	hoJ 	tht 	no ; : Ui ror 	prqnt 	o 

thu 	f'ca 	c, 	1udge-e'*t 	h 	bou 	bou'jht 	Q'Jt 	n 	the 	1 	U LI  

1 
oic 	t..c'n 	, (uhch 	are 	het eby 	di , 	S e 4 . 	it. 	.i ..' 	i. uitii 	Lp'i 

th 	pchuno 	- ir .apri od 	In 	the 	iqItJ 	or, 	i' 	4 	IlL qt. icri r, 

)i 	1 	be 	prento'i 	'or 	scrutiny 	to 	th1 
0  

- 
I 

the! etlpu1 	tol 	t.ne. 
0 .7; 
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Co rt 49 	ENTRAL ADMiNISTRATIVE TRIBUNAL 	r P. -  

GIJWAIIATI BENCH ti GUWAIIATI-5 

In the matter of 
 

O.A. No. 241/96 

Shri Bhabesh Chandra Das & Ors 

Vs 	 •0 

Union of India & Ors. 

in the natter of 
Written statement submitted by the 

respondents No. 1 to 3 

I N D E X 

No 	Description of documents 	 Page Nos. 

I. 	Written statement on behalf of 	I to 7 
Petitioners. 

Annexure R-1 order dated 25.10.95 	0 

Amiexure R-21 copy of the Letter 	9 
dated 16.12.95. 
An.exure R-3, extracts of para 8 of 	10 
O.A. No.208/95. 

Guwahati 
Dated 11th Feb., 1997. 

( MD. SHAUKAT ALl) 
Sr.Centrat Govt.Standlng Counsel 
Central Administrative TrlbunaL 

tiuwahat! Bench, Guwahati. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

In the matter of 

O.A. No. 247 of 1996 

Shri Bhcbesh Gb. Das & Ors. 

Vs 

Union of India & Org. 

In the matter of:- 

written statement submitted by the 

respondents No. 1 to 3 

? 

I 

& L'H 
• C' 

The humble respondents submit their 

written statements as f ollows:- 

PRELIMINARY OBJECTIONS 

1. 	That the present O.A. is an instance of gross abuse of 

the process of law. It is submitted that the applicant N5 

i.e. Shri Ramu Shárma had earlier filed O.A. No. 

20/15before this. Hon'ble 	Bench 	for 	the 	prayer:- 

that the department be directed to regularise his 

service, temporary status 	be 	conferred 	etc. 	and 

the said O.A. was disposed of vide or.der dt. 25.10.95 

with certain direction;, It is stated that in complianc 

to the said directions issued vide order dt. 25.10.95 

were complied with and the applicant No. 5 was informed 

about the same vide letter dt. 	16.12.95. 	It is 

respectfully submitted that the said material & 

vital facts have been suppressed by the applicants 

& as such they are guilty of concealing these material 

facts. The copies of the order dt. 25.10.95, letter 

• dt. 16.12.95 & extracts of para 8 of O.A. No. 208/.95 

are annexed hereto & marked as Annexure 11-1 to 11-3 
S 



respectively. 

REPLY ON MERIT:- 

1. 	That with regard to statements made in paragraph 
V 

1 of the application, the Respondents beg to s t a t e 

that the statement made by the applicants that "presentL 

they are •under casual employment under the respondentsu 

is not correct. The respondents further beg to 

state that all the applicants were engatged as seasonal 

Khalasisfor a fixed period from 15th May 1996 to 

15th October 1996 and it was specifically indicated 

in their en.gagemeht. letters. They were engaged. 

for assisting in collection and handling of hydrologi-

cal data from respective rivers for the purpose 

of flood forecasting during monsoon. The Respondents 

further beg to state that among all the applicants 

•  Shri Rarnu Sharma applicant at S.No. 5used to attend 

some times • minor repair works of electrical fault 

in the inspection vehicles etc. The Respondents 

further beg to state that the alleged scheme referred 

thereto is not applicable in the facts and circumstance 

of the present case. 

it is further stated that the scheme of 1993 was 

specifically meant for casual workers and persons 

on daily wages against the regular establishment 

in the various departments of the Govt. of India. 

Those • who are engaged on workcharged establishment 

like the present case are not covered by the said 

scheme. Workcharged staff are. employed on the actual 

execution of. specific work or sub-work S. 

S 

'p 



The scheme of 1993 is not applicable to the casual! 

adhoc Khalasi/seasonal 	Khalasis 	of 	workcharged 

establishment and for those categories, a separate 

scheme as per the direction of Central Administrative 

Tribunal Calcutta Bench has already been drafted 

by C.W.C. and Ministry of Water Resources and 
V 	

is being circulated 	to 	concern Ministries 	and 

• departments for their comments/ observations within 

a fixed time frame and immediately thereof the 

cabinet approval wpuld be sought as per transaction 

• V 	 of Business rules. V It 	is further stated that 

as and when the saId scheme Is approved, the individuaJj 

applicant's case would be considered. 	V 

• 	2 & 3 	Paras 2 & 3 require no reply. 	
V 

41 	Coxitents' of 4.1 requires no reply. 
V 

• 	4.2 to 4.6 	(In the application after para 4.5 the next para has 

• 	 V 	
also ben numbered as para 4.5 . 	Actually it 

should have been numbered as para 4.6). That 

with regard  to statements made in the para 4.2, 

4•3, 4.4, 4.5 and 4.6, the Respondents beg to 

state that the statement V  made by the applicants 	
V 

thát they are holders of Group 'D' posts on casual 

basis is not correct. 	The applicants are seasonal 

Khala.sls 	engaged in 	workcharged 	establishment. 

V 

 The respondents further beg to stte that as mentioned 

para 1 hereinabove the 1993 scheme is not applicable 

to the seasonal Khalasis engaged in workcharged 

establishment. 	The Respondents  further 	beg 	to 	V 

state that as mentioned in para 1, the seasonal 

• 	Khalasis are engaged in workcharged establishment 

for a specific purpose i.e. for assisting in collection 



LI 

and handling of hydrological data for flood forecasting 
1• 

from respective rivers during monsoon from 15th may to ' 

to 15th October every year. 	Accordingly 	they 

are engaged every year and same kind of letters 

are issued every year.. This fact Isaiways mentioned 
T)tY-l. 0+ 

in their engagement letters. Sometimes,,the applicant. 

were engaged during intervening period de to 

exigency of work. 

4.7 to 4.9 (In the application these are para 4.6 to 4.8 which 

is typing error aspara 4.5 has been numbered two times). 

Contents of para 4.7 to 4.9 are not corr.ect and 

denied. Respondents be,g to state that the judgment 

referred to here pertains to those who have been 

working as Khalasis, Carpenter, 	Mistries, 	Motor 

Mechanics, Drivers and Electricians on adhoc basis 

and not to the seasonal Khalasis engaged in workchar-

ged establishment who works for a limited period 

for a specific work. 	It is further stated that 

the seasonal Khalasis are notadhoc employees. 

It is respectfully stated that the judgment of 

th-L Hon'ble Tribunal, Principal Bench, as referred, 

is not applicable in the facts & circumstances 

of the present case. 	It is further stated that 

1993 scheme is also not applicable. 	It is further 

stated that as submitted herein' above the scheme 

for .grant 	temporary 	status and 	regularisation 

of seasonal Khalasis. is not y e t finalised, the 

case of individual applicant would be considered 

on finalisation of the scheme. 



	

4.10 	That with regards to statement made in para 4.10 

of the application, the respondents beg to state 

that as pei nature of job the seasonal Khalasis 

are engaged during monsoon period I a. from 15th 

May to 15th October every year for Vie purpose 

of flood forecasting. All t h e applicants are 

• well aware of this fact that after 15th October 

they will be disengaged, they have accepted the 

job being fully aware of this fact. The allegation 

regarding alleged exploitation by the respondents, 

• therefore, is not correct. All the applicants 

are free to choose any other job suitable to them. 

	

4.11 	That with regards to statemnts made in paragraphs 

4.11 of the applications, the respondents beg 

to state that the judgment referred in the paragraph 

was specifically meant for the employees who have 

been working as KhaIasis, Carpenter, Mistries, 

Motor Mechanics, Drivers and Electricians on adhoc 

basis and not to the seasonal Khalasis engaged 

on workcharged establishment for a specific purpose 

and for specific period. It 	is further 	stated 

that the seasonal Khalasis are 	not adhoc 	employees. 

As such the said 	judgment is 	not 	applicable 	in 

the facts and circumstances of 	the present 	case. 

4.12 	Contents of para 4.12 are wrong & denied. 	It 

is denied that the Respondents have acted illegally,. 

as alleged. 	It is further denied that they have 

acted In direct confrontation with 	the 	Hon'ble 

Tribunal's order, as alleged. 	It is stated that 

0 



WN 

the Respondents have highest regard for the maj 

of the Hon'ble Tribunal. 

	

4.13 	That with regard to statement made in para 4.13 

of the appli'cation, the respordents beg' to state 

that the interim order passed by the Hon'ble Tribunal 

has already been modified. The Respondents further 

beg to state that the scheme for grant of temporary 

status and regularisation of the services ... seasonal 

Khalasishas already been drafted by CW.C. and 

Ministry of Water Resources and at present is 

being circulated to concern Ministries and Department 

for their comments/observations within a fixed 

time frame and Immediately thereof the cabinet 

approval would be sought as per transaction of 

business rules. It is further stated that as. 

and when the said scheme is appioved, the, individual 

appl-lcatit's case wOuld be considered. 

	

5. 	That with regard to statements made in paragraph 

5 of the application the Respondents beg to state 

that regarding grounds for relief with Legal Provis-

ion th.e respondents beg to state that none of 

the grounds are maintainable in law as well as 

in fact and as . such the application is liable 

to be dismissed. 

	

6. 	That with regard . to statement made in paragraph 

6 of the application, the Respondents have no 

comments on them, 

	

7. 	Contents of para.7 are denied for want of knowledge. 

S 

-J 
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& 9 	•That with regards to statement made in para 8 

& 9 of the application regarding relief sought 

for, the Respondents beg to state that in view 

of the facts and circumstances stated above the 

-  applicants are not entitled to any of the relief 

sought for and as such their application is liable 

to be dismissed. 

10 & 12 That with regard to statements made in paragraph 

10, 11 & 12 of the application, the Respondents 

have no comments. 

I. 	 . 

That the Respondents submit that the application 

is devoid of me.rfts and hence liable to be dismissed. 

VERIFICATION 

I, V.P. Shiv, Executive Engineer, Middle Brahmaputra 

Division,C.W.C., Rajgarh Road, Guwahati-7 and Respondent 

No. 3, do hereby solemnly declare that the statement made 

above are true, to my knowledge, b31ief arid information 

based on official records, Lgg:submthion made therein are 

true upon legal. advice received and believed to be correct. I 
- 

sign this verification on this 	.... day of 	.... 1997 

at Guwahati. 

. k 

DECLAPLANT 



cErML 	ADMINISTRATIVE TRIAL 	 H 
.GUWAHATI RENCH : ::: GUANATI, 

O..A.N.. 2S 2CS/95, 

rru Sharnia.,.., 	 Applicant, 

U.O,I,i. Or, ..., 	 •ftesp.náents. 

For thr 	jL.antg— Wr.M.K.Ch.uhury, 
?r. $.K.$ai5hya. Aàvs, 

For the eSp,n 'cjnts.: Mr.A.I.Ch.uhury,A.I.l,;sc.. 	H 
IEFORE:.. 

THE HON' MLE JTIeE Wl.M.(,GFfAuIHJ\}4xvIeE GHAIRMAN 
THE HON'LE 4HRI G.L.ANGLYINE,ME1'IILt(A) 

Q.iUkUL. 
25.10.95 	r 13.K.t3aishye fur the npplirrnt. 

I1r.S.AIt,Sr.C.G.S.0 for the re1on0n€5 

	

trid. Ftytt iij 	 In 

ror the same rusaono given in t.ho nider 
on that O.A. simil*r order Is fit to be 

•pssed. Hence following order :- 

Under the circunst(lnces the [xecuti.io 

• 	 (nyincer Is dir&ctii Lu corr.i'ier the 

• 	 question wi to uliethur t!a rpplicnnt cnn 

be given the buuefit of the cLove Inrntloned 

• Sch cille and tjrint him Lhc snme if cligib] a 	H 

ment of the applicant till such decision 

is taken and conunun1cnt&to the applicant. 

IJith the above di rectiona the 

upplIction 13 di9pcned of nit ndrnicsion 

attju. No order as to corts, 

Cvj 	- c',-- 	•yti 

-- 

Cc.N1l! 	
%•Z 

/"•I _/__ 	1-1N'L\ 
' jOr- 

Certirle, 41 to be true Copy 

ifIi 	fffif?4 

COUPT GFFtCE! 

iT' 	Iui) 

Central AAi: i • r tivu Itibillial  
• 	 -. 	•• 	 - 



1 — ANNEX - 
ho.MD/Gu/wc/atti.54(crn1795/ ( 	( -'1 Go'vernent of India  

Centrrul water  Commission 
I4iddle Brahmaputra Livision 

Lated the _______________J195. 
TO 	

hri itamu Sharnia, 
Llubari Cariali, 

\ear STATFr.t 
P.O. Ulubari,

,  
 (uweheti...781007, 

'ubject:cKr case 	 of 1995 in the matter-of bbrj Hauiu Siarma 
vs 

(irs, 

With reference to the Hon'ble CT direction in the case 
No,QA 208/1995 I am to inforn you ti'at the undersigned has 
considered your caue syzpatheticauy and regretir to inIor you that you are not covered by the scheme of casual labourer 
(Grant of temporary status and re.larjaatjon) reierred tn the caae. 

As there it no work during nón.monaoofl: season your ser.. vices is no longer required as ork...chargea Se*aone1 Khalasj with effect from t)'..e afternoon of 16th i )ecember,1995. 
A separate scheme for Crant of Temporayy status and Regii.. larjsation" for these catec,rjea is uflØer preparation in con. sultation with Ministry of hater he8ourea and when the scheme will be available fo i1enientatjon your case will be cons.dered sYmpathetica l].y as pr âeniority cum fitness basis depending 

upon the availability of ite aular vacancy. 

V k 
A 1 

1/0/ 

v 
5(1- 

,q 	0 CG 	~- 
I)Pvale,,  C~ ~Le~ 

Copy to ;.. 

1, Accounts 3ranch, 

c( V.  
CU.L - , V4 4NGJ1i"R*_!L., 

1g.., 

Uwahatj..7, 
2* The sstt.ncineer.rechdoical 

 6uwhatj-22.ie is dir- cted to prpre 
pay bill upto 16th ec.,195 be1ond 
rncricu 

-' 

_LC U 

Copy forwarded for favour of kind iflforrtion to 
:.. 

CWC t  
1. The Chief 'ngineer, B.B.Basin, 

	a per Con 	sjon' 'aa1r 	flS1On,Nongshj1lj5g 	
leL- bhjuloflg..14 	

, 	 and 

	

2. The Superintendthg ingineer, H.U. 	writien Opihion oci the Circle, C.%,c. Nabin 'agar, 'judgement in above cae 
• received from 
• 

ench.uwahtj(C0 pie 
£flcjosed) 

-\ 2 

Oc ( V. P. SHIV ) j q 
• 	 I41i2J(t 

o t 



NNEX 	
I, 

8. RELIEFS SOyGHT 40 

On the facts and az:cumstances, t:he a4)p1.ieflt 

prays for the following reliefs z 

(i) 	A direction to the reondeflts to ri-JularisO the 

services of the 4)plicant .ving him the benefit 

tA 	 of regulaiisatiOfl from date of hi0initilpOiflt 

,VA 	
ment on work charged basis with all cDflCqUf ) tiUl 

bcrieuits. 
Av  

A (jcla ration that the )pliC<iflt et'nd toi-ry 

ctatajs from 0.9.93. 

1*y other relirf or []iefs to which th appllct 

is entitled under law an d equity. 

4 	 H 
(iv) Qst of the application. 

Contd...P/11. 


